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Judgement

P. R. Ramachandra Menon, CJ

1. Challenge is against the judgment passed by the learned Single Judge declining to

interfere with the transfer order Annexure P/1 dated 12.07.2019,

whereby the service of the Petitioner has been transferred from the Government Middle

School, Sontarai, Block Udaipur, District Surguja (C.G.) to

the Government Middle School, Kot, Block Mainpat, District Surguja (C.G.).

2. The learned counsel for the Appellant submits that the merit of the case has not been

considered and the transfer order has been passed in violation

of the dead line. It is pointed out that the Appellant is likely to suffer in view of the fact that

he has been transferred to a place where already one

teacher in surplus is working, which may adversely effect the right of the Appellant to

draw the salary as well.

3. On going through the verdict under challenge, it is seen that the matter was disposed

off based on the submission made on the part of writ



Petitioner, that Petitioner would be satisfied, if liberty was given to prefer a representation

before the Respondents raising all the relevant grounds and

to have it decided as expeditiously as possible. It was accordingly, that the matter was

disposed off with liberty to the Petitioner to prefer detailed

representation before the Respondents with regard to the transfer, simultaneously

directing the Respondents to have it finalized as expeditiously as

possible, it being a case of transfer. Form the above, it is quite evident that it is an agreed

order and as such, the Appellant is not justified in taking 'u-

turn' to have it challenged by filing an appeal.

4. We do not find any merit. Interference is declined. Appeal is dismissed without

prejudice to the rights as already granted by the learned Single

Judge.
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